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CSNTRAL ADMINISTRATIVE T R I ^ ’AL LUCKNOW BSNCT 

LUCKNOW. <r

O.A.No. 900/91

H.N.Tewari........  .............. Applicant

Versa s

Union of India and o the r s . . .Respondents.

\

\

Hon'ble Mr. Justice U,C,Sri vastava, V,C, 

Hon*^le Mr. K.Obavva/ A . M ^ _______

( By Hon'ble Mr, JastLce U.C.Srivastava, V.<^,)

Present Sri S.C.Tripathi for the respondents.

As the pleadinos are complete the -case £s 

being disposed of firally.

2, One Sri Prem N|rain Misra wVs working

as Extra Departmental Branch Post Master^ Maheshcaanj 

Pratapgarh. He was promoted as Departmerfcal postmaA^ 

and was reL ieved on 13.10.90, as the past had 

fallen vacant the abosorbment requisition v;as 

sent to the %ployment Sxchanae which £) rwarded 

3 names on 23 .11 .90 . with the applicant. One Ralc!J?»f<umoC 

Shukla and one Alok Kumar Shukla also app|)ied 

submitted their certificate and requisite documents 

On Verification of the application and documents 

of tVe candidates it  was discovered that-the 

applicant'secured- 37*6% marks in High School and the v 

Tahsildar certified income for Rs. 900/- per ,

month and accordincly it was said that the source of 

income was not msnticned and accor:^®ly it  was 

found that he was n, otsuitable . Alok Chandra 

Tripathi secured 54.2% marks in High School but his 

income is 9s, 400/- per m onth but -the source of 

income was not certified by the Tahsilda:r and he 

too was not suitable. Sifliilarly the third 

candidate was not local and as such he was not 

entitled. As such applications were invited by 

takin®. applications by various candidates.

The applicant applied in response to the same. 

Thereafterall these applications were scrutinised 

and it was found that tte applicant was most 

suitable candidate consequently he was fiven 

appointment vide letter -̂ ated 18,6.91 on the 

proforna appointm.ent but it  appears that some 

comolaints < ® ^^a p p lic a n t  that he has got 

no Anyh ow it was woa^htto mtice
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pf some one that tbe applicant has fot no house and 

has taken the h li se of one Bhulai but was not available 

and that he has purchased 8 Biswa o fla n d  but 

mutation too was not- effected in his name and the 

said Alok Chandra Tripathi who secured 54,2% 

marks in High School and has sufficient mean s of 

livlihood and has a Pakka house for keepin-^ Post Office 

was appointed vide letter dated 13 .8 .91 and the 

applicant’ s appointment was terminated. Afainst 

this order he has approached this Tribunal,

, • documents which has been placed by the respondents

on record it apearsthat application of the

applicant also certified by the Tahsildar to be 

G5 rrect in which he stated that he havihf an income 

of Ps. 500/- per month from aesrioi Itural and 

'?s. 400/- ^ r  month from hotel w hich ^  is runninf. He 

has also fi3ed a Khatauni which indicates that 

hs name was mutated in 18.6,81 by the Tahsildar i .e . 

before the impugned order was . passed refardinf 

' the respon(|ents. A complaint was made as early as on

19,12.90 by the Taih '̂ildar that he does not own any hcuse 

or cultivation and as a matter ©f faCt be stayed 

with his feither up till now even in the countAe

■ affidavitalso it. was not discl«ssd by the rssp@ndents ^  

what is his source ®f i ncoma except 5̂, 400/- and ^et 

he was appointed once the decision after takinf 

\ ■ into cona deration the suitability of the candidates

\ ' thattl« appointment could h ave been cancelled

only after fivinf an opportunity of head. n§ on the 

fround that the particulars ^v e n  by him are not 

orrsct ©r even denied was not adopted,. N®thinf 

like that what has been f«und in this case and according: 

we have recalled ikK earlder^^he applr ant was 

selected and ^omebody was interested but the 

respondents ?ave an appointment with no ground 

for cancel linf the appointment and accord in oly 

the order of cancellation dated 13 , 8 ,9 1  and the 

appointment of the respondaits is quashed. The 

, applicantshall be deemed to be continuinf^tohold^l 

the said, office of 2 .D .M .P . and continue to hold 

the same till V-is app)intmentdoes not fo to an end 

in accordance with law.
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order as to tha cost.
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Dt: 6 ,8 ,92  /
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